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IN THE CENL ADMIN]TRATIVE IRIBUNL 
CUTTACK BENCH CUTT4CK 

Original Application No. 503 of 1993 

Date of Decision: 22.9.1993 

Akshay Kr. Pradhan 	 1pplicant (s) 

Versus 

Union of Iidja & Others 
	 Respondent (s) 

(Fa IFTRUcTIoNS) 

1.. Whether it be referred to reporters or not ? N 

2. Whether it be circulated to all the Benches 
of the Central kminjstratjve Tribunals or not ? 
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CEI7TRi ADMINISTRATIVE TRIBUN1J 
CUTrACK BENCH: Ct7JTCI( 

g.naj Application No. 	503 of 1993 

]ate of Decjsjor 	22. 9. 1993 

\kshay Kr.Pradhan 
	 pplicant (s) 

Verj 

inion of India & Others 

For the app14antz 

or h 	po1dnts:  

Respondent (s) 

M/s.Deepak Mjsra 
k.Deo 
B.S .Tripathy 

Advocates 
Mr.shok Mjshra 
Sr .Standing Counsel 
(Central Government) 

THE HONOURAB rR, I<,P. ACHARYA, V2 	CHLN 
AT 

THE HONOu 	 RJpj 	AD1  MEM 

R.K.P. ACKMYA, VICE-CW]RMN, This case came dp for admission to-day. 

After hearing the facts of the case from 1't.B.$.Tripathy, 

learned counsel for the petitioner and Mr.Ashok Mishra, 

learned Standing Counsel, we did not think it fit and 

prQper to unnecessarily keep the matter pending and, 

,therefore, with the consent given .by the counsel for both 
AIJ 
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sides, we have heard this case on merits and proposes 

to dispose d1spose it of finally. 

2. 	Etitioner's father Shri Bishnu Charan Pradhan 

has served as Extra Ipartmental Branch Post Master, 

Madhayapur Branch Post Office for about 30 years or a 

little more. Unfortunately, Shri Bishnu Charan developed 

a defect in vision and has therefore remained on leng 

leave giving his son Shri Akshay Kr.Pradhn (the present 

petitioner) to work as a substitute. We were told by 

Mr.Tripathy that Shri Bishnu Charan has filed a petition 

on 4.4.1992 contained in Annexure..2 addressed to the 

Sr.Superintendent of Post Offices, Santalpur Division 

praying therein toj?2low him to take voluntary retirement 

and In his place2  his son, Shri Akshay Kr.Pradhan should 

be appointed. We were further told that this representation 

has not yet been disposed of, but the selection process 

has commenced to make a regular appointment to the said 

post • We are not sure as to whether the representation 

has been disposed of. In case it has not been disposed of, 

the selection process should not have commenced. It will 

commence only when the gegulat incunbent Shri Bishnu Charan 

is allowed to voluntarily retire. In case the representation 

filed by Shri Bishnu Charan has been disposed of, then the 

selection process can comence after he has been dislodged 

from the post of ED.B.P.M.,r'ladhayapur Branch Office. Be 

that as it may, we would direct that the representation 

contained in .nnexure-2 dated 4.4.1992 be disposed of 

within 15 days from the date of receipt of a copy of this 
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judgment - if not already disposed of. If the petitioner's 

father has been dislodged from the said post, then the 

selection process may conunence and the case of the 

petitioner Shri Akshay Kr.Prac3han along with others be 

considered sympathetically keeping in view that his 

father has worked in the said post office for more than 

30 years and he (the petitioner) has also gained experience 

by working in the said post office for about one and a 

half years. In case, in the meanwhile, the Superintendent 

has allowed the prayer of the father of the petitioner 

by giving him voluntary retirement and appoj.nting his 

son(the prsent petitioner)then the aforesaid direction 
& Cct 

becomes ineffective.,The selection process rrust be 

completed within 60 days from the date of receipt of a 

copy of this judgment. If the petitioner has not been 

appointed in the meanwhile, till the selection process 

is made final he shall continue as a substitute. If the 

selection process has been completed and if anybody 
ce---- 

other than the petitioner 	iappointed after adjudication 

of suitability, he may be appointed and he.:sbouI.d take 

charge from the present petitioner. Thus the application 

is accordingly diposed of. No costs. 
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MEMBER (AD ¼T WE) 	 VICHIRrvN 
SEP 93 

Central Administrative Tribunal 
Cuttack Bench Cuttack 

dated the 22.9.1993/ B.K.Sahoo 


